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SHRI K. C. PANT : Sir, the cost of gene 
ration of power from Taraporc comes to 
about 5-1 paise per unit. And against that, 
it would be about 9-2 paise in Rajasthan 
and Madras and it will be above 12 paise in 
Narora. So, this is cheap;;' than the others. 
For this simple reason, that is also an earlier 
station.       Now  this plant  bfunc- 
tioning for some time and according to com-
parisons made by technical people this com-
pares with the plants of the same kind which 
arc being worked elsewhere. It is working 
more or less in the same manner. Difficulties 
are encountered and some design defects have 
also been encountered but the foreign colla-
borators have been always willing to help in 
removing those defects. So, there is no 
question of expressions like '.-heating' and so 
on. As a matter of fact, there has been co-
operation. . . 

DR. K. MATHEW KUR1AN : Is it true 
that the Indian scientists have suggested 
differently, that they have expressed dis-
satisfaction over these collaborators... 

MR. DEPUTY CHAIRMAN : Mr. Kurian, 
let him complete.    He is still on his legs. 

SHRI K. C. PANT : I have said, sometimes 
certain design aspects have been discussed, 
we have made some changes also and there 
are differences. Many technical people have 
honest differences... 

(Interruption!;) 

MR. DEPUTY CHAIRMAN : Dr. Kurian, 
he is answering your question. 

SHRI K. C. PANT : I have, answered the 
question. There is no question of cheating. 
There is collaboration and wherever there are 
engineering faults there is further colla-
boration to remove those faults. 

Promotion   of  Scheduled   Castes/Tribes 
personnel as Section Officers 

*788. SHRl   MAHAPATRO : 
SHRI N. H. KUMBHARE:t 

†The question was actually  asked   i>n the 
floor of the House by   Shri N. H. Kumbhare. 

Will the PRIME MINISTER be pleased to 
state : 

(a) whether the Secretariat Service (Third 
amedment) Rule. 1972, has stipulated the 
condition of 22 years' continuous service jn the 
grade of Assistant for promotion as Section 
Officer : 

(b) if so, whether this provision has deprived 
the Scheduled Castes and Scheduled Tribes 
personnel of having their reserve quota of 
vacancies filled from amongst them; and 

(c) whether Government propose to relax the 
condition to facilitate the deserving 
candidatesto fill up all the reserved vacancies'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND THE 
DEPARTMENT OF PERSONNEL (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. A 
special quota of 33 1/3% has been provided in 
the promotion vacancies in the Section 
Officers' grade fo those officials who have put 
in more than 22 years' service in the Assistants' 
grade but who could not get promotion earlier 
because of re-organization of the Central 
Secretariat Se vice and the rules of seniority 
adopted. 

(b) Promotions of Assistants with not less 
than 22 years of service to the Grade of Section 
Officer are being made on the basis of merit 
against the quou, earmarked for this category 
since 1970. Reservations for Scheduled 
Caste/Scheduled Tribe candidates were 
'ntroduced in such promotions only from 20th 
July, 1974, as per general orders issued by 
Government. All the Scheduled Caste/ 
Scheduled Tribe candidates who satisfy the 
eligibility conditions and are within the field of 
consideration will be duly considered in these 
promotions also against the quota reserved for 
them. 

(c) Does not arise. 

SHRI N. H. KUMBHARE : Sir, it has been 
our impression that the right of the Scheduled 
Castes and Scheduled Tribes in the Services is 
denied to them by some device or other. Now, 
here my first question would be: What is the 
rationale in fixing such a long period of 22 
years before an Assistant 
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could become qualified to hold the post of a 
Section Officer ? What is the rationale, what is 
the reasoning, why is it necessary that a long 
period of 22 years be fixed ? 

SHRI F. H. MOHSIN : Sir, a large number 
of Assistants numbering about 2000 who had 
put in long years of service in the grade were 
not senior enough to get promotion on the basis 
of seniority because they were placed very 
much low down in the seniority list. The 
affected Assistants had been clamouring for the 
revision of their seniority on the basis of length 
of service in the grade. In this connection, a 
Co-ordinating Committee of Joint Secretaries 
looked into the grievances of the affected 
Assistants. The Committee realised that it 
would not be possible to revise the seniority 
without legal repercussions. However their 
recommendation was that a quota of posts in 
Section tlie Officers' grade may be earmarked 
for promotion of Assistants with long years of 
service in order to mitigate their grievances. 
Accordingly, the CSS Rules were amended in 
June 1970 providing a quota for posts in the 
Seclioi Officers' grade for Assistants with long 
years of service, ft was only done with a view 
to seeing that the; Assistants who had put in 
long years of service of more than 22 years 
could also get promotions. Otherwise there 
would be disconten iment among the Assistants 
who would retire only as Assistants, not 
becoming Section Officers. Sir, it is not with a 
view to put the Scheduled Castes or Scheduled 
Tribes into any disadvantage because even in 
these promotions they were getting the 
concessions under the geneial orders. 

SHRI N. tt. KUMBHARE : 1 may submit 
that with 22 years' service, there is no 
possibility of any Scheduled Caste/ Scheduled 
Tribe candidate qualifying for being appointed 
or promoted to the post of Section Officer. Now 
as I under stand the provisions of the 
Constitution, the Scheduled Castes and 
Scheduled Tribes candidate should be 
appointed unless he is found untit for the post. 
I would like to know whether any other test 
could be prescribed to find out   the  
suitability   of the  candidate. 

SHRI F. H. MOHSIN : It is not a fact that 
no Scheduled Caste candidate was selected. 
As a matter of fact, in 1970, out of 11 
Scheduled Castes candidates who were in the 
field for consideration, two were selected by 
giving concessional grading. In 1971, out of 9 
who weTe considered, 5 were selected by 
yiving concessional grading-In 1972, out of 4, 
one was selected and even this year also, there 
are 5 Scheduled Caste candidates in the field 
for consideration and it is hoped that all the 5 
would get promotions under the present rules. 
So there is no cause for anxiety about the 
effects of this order as out of those eligible, 
including Scheduled Castes candidates 5 of the 
candidates, we are quite hopeful, would get 
th:ir  promotion  as  Section  Officers. 

SHRI N. H. KUMBHARE : 1 would like to 
know whether Scheduled Castes and 
Scheduled Tribes ware represented on the   
basis   of   prescribed   percentage. 

(No reply) 
SHRl SUBRAMANIAN SWAMY : The 

Government, no doubt, receives represen, 
tations from people, from Harijans for 
example, working in the Railways in Class IV 
category ,as cooks and other such professional 
categories, who have complained that they 
cannot be promoted to Class HI because ihey 
do not have degrees and certificates. So, in 
view of Shri Jayaprakash Narayan's recent 
proposal that jobs and degrees should be 
delinked, would the Government consider that 
at least for Scheduled Castes, the promotions 
should be delinked from degrees? 

SHRI F. H. MOHSIN : That is a different 
question altogether. This is regarding pro* 
motion   of   Assistants   as   Section    Oilicers. 

SHRI SUBRAMANIAN SWAMY : This is 
about promotion. 

SHRl NIREN GHOSH ; Sir. I want to know 
what percentage of quota reserved for the 
Scheduled Castes and Scheduled Tribes has 
been filled and whether this rule of 22 years' 
service is a general rule for the non-Scheduled   
Castes   and non-Tribals alos 
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and whether in view of the special position of 
Scheduled Castes this rule could be a bit 
relaxed so that they can fill some of the quota 
at least. 

SHRI F. H. MOHSIN : Sir, I do not think 
that there could be any relaxation of 22 years' 
limit for this promotional post... 

SHRI NIREN GHOSH : Is it a general rule 
for all ? 

SHRI F. H. MOHSIN :... because tlure js 
already relaxation in the upper age limit and in 
the standard of selection also for Scheduled 
Castes and Scheduled Tribes If this minimum 
condition is relaxed, there would be wide 
repercussions. The general orders regarding 
reservations do not provide any relaxation in 
the minimum eligibility condition. And this 
minimum eligibility would  be  22  years'  
service. 

SHRI NIREN GHOSH : Is it for all, for   
non-Scheduled   Castes   also? 

SHRI   F.   H.   MOHSIN :      Yes.   Tor   all. 

SHRl NIREN GHOSH : And here you do 
not expect to relax so that they can come up? 

SHRI F. H. MOHSIN : They can come up; 
they are coming up. It is not as if they are 
barred. 

SHRI NIREN GHOSH : Certain percentage 
was reserved for various categories. What 
percentage has been filled up of that quota? 

MR.    DEPUTY    CHAIRMAN : You 
cannot  ask  fresh  question. 

SHRI NIREN GHOSH : But he is not able  
to  answer  my  question. 

MR.    DEPUTY    CHAIRMAN : Mr. 
Niren Ghosh, it is not question of not being to 
answer but it is a question oi putting a fresh 
question. You cannot put fresh question. 

SHRI NIREN GHOSH : No, I put it in my 
question. 

SHRI F. H. MOHSIN : Since 20th July 
1974 reservation of 15 per cent for Scheduled 
Castes and 7£ per cent for Scheduled Tribes is 
applicable for promotions to this quota also. 

 

SHRI F. H. MOHSIN : Whenever such 
complaints are received they will be enquired 
jnto and due action will be taken. I am not 
aware of this kind of thing. Of couise this  is  
not  very  relevant   to  this  question. 

SHRIMATI INDIRA GANDHI : We have 
discussed this matter and evolved some 
guidelines as to what we should do. But here I 
am not quite sure as to the action taken to 
check this kind of practice. 
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SHRI F. H. MOHSIN : Of course ho' is 
quite correct. Even at present there are some 
concessions to the Scheduled Castes and 
Scheduled Tribes. There is already a 
reserved quota and even beyond that there 
are other concessions also. So far the 
Scheduled Caste and Scheduled Tribe candi-
dates are given one grading higher than the 
normal one and they are given enough 
weightage in the consideration list and even 
for the number of vacancies for which 
selections are to be made. So you will see 
several concessions aie available to them and 
I agree that they deserve these concessions. 

 

 

SHRI F. H. MOHSIN : Generally in some 
of the services if Scheduled Caste and 
Scheduled Tribe candidates are not 
available, the vacancies are carried forward 
and if they are available next year they 
would be taken. They aie canied forward 

even now. 

MR. DEPUTY CHAIRMAN : There is no 
point of order. 

SHRI K. CHANDRASEKHARAN : What 
has been done now is to avoid stagnation in 
certain posts for persons who are qualified 
for promotion and who are unable to get 
promotion. A minimum length of service of 
22 years has been laid down. I would 
respectfully suggest that any employee who 
is qualified for promotion and who has put in 
at least 12 years of service must get promo-
tion. That apart, may I ask the hon. Minister 
whether the principle that has now been 
accepted in so far as general employees in 
the Central Secretariat Service and the 
Scheduled Castes and Scheduled Tribes are 
concerned—it is undoubtedly a welcome pi 
inciple—would be extended to other Central 
Government employees also ? 

SHRI F. H. MOHSIN : That is a sugges-
tion for consideration. 

 


